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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCE

AT HYDERABAD

0.A.No.235/97 Date of order:(i3.97
BETWEEN: | o

G.Naveen Kumar .. Applicant.

AND

1.The Telecom Commission,
Rep. by its Chairman,
Telecommunications, New Delhi.

2. The Director General,
Telecommunications, New Delhi.

3. The Chief General Manager,
Telecommunications, A.P.Circle,
Abids, Hyderabad.

4. The Dy.General Manager (Admn.),
Office of the OGMT, Telecommunications,
A.P.Circle, Abids, Hyderabad.

5. The General Manager,
Telecom District, Central Telegraph
Office, Vijayawada. -

6. The Senior Superintendent,
Telegraph Traffic, O/o General Manager,
Telecom District,

Central Telegraph Office,
Vijayawada. - «. Respondents.

Counsel for the Applicant ..Mr.V.Venkateswara

Counsel for the Respondents ..Mr.N.R.Devraj

CORAM:

HON'BLE SHRI R.RANGARAJAN : MEMBER ({ADMN.)

JUDGEMENT

Heard Mr.V.Venkateswara Rao, learned counsel for
applicant and Mr.N.R.Devraj, learned 'standing counsel for

respondents.

2. The épplicant in this OA alleges that he had b

engaged as a casual labour in D.0.T. from 26.7.94 and
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will hold good in this ‘case also.

But no engagement order has been
|

The applicant further contends that by th

working under R-6.
to the OaA.

of his sefvice without break as casual labour from

of his engagement he has become enFitled td be

temporary status and regularisation uAder "Casﬁal I
(Grant of Temporary Status and Regularijsation Scheme)
his grievance that the respondents have not ;grar
temporary status and‘reguiarisation. He therefo?e pY
the respondents may be Qirected to give him tﬁe be

that scheme indicated above. The applicant aldo ch

the letter dt. 31.7.95 (A-1) issued |by R-3. . He

states that he apprehendé that on the basis of the 1

may be dis-engaged at any time although no stieps

@

enclosed
e reason
the date
granted
abourers
. It is
ited him
ays that
nefit of
allenges
further
etter he

has been

initiated so far and he is continuing as a casual labour even
. I

on date. !
i
|

3. Both the sides agreed that this OA is a covered case

and the direction as given in OA.777/96 disposéd cn 18.6.96

submissions I follow the direction alﬂeady givén an
as follows:-

(i) It is 1left open to the applicant; to

representation to the respondents for|the relief a

working as on today and secondly the répresentation

within a period of 6 weeks from today.
. | _ |

(ii) On the representation belng received

applicant within the stipulated periodithe responden

taking the factual position shall examine the matter

In view o0f the above
I :

d direct

file a

5 prayed

. for in this OA subject to the conditio? that he 'is flactually

is filed

from the
ts after

and take

a decision as to whether the benefit|of the schemqg, can be

extended to the applicant and if not, récord brief reasons in

support of that decision. A copy of thé final decisi
shall be supplied to the applicant.

decided as early as possible preferably within a per

months from the date of receipt of the representation|

on taken

Thé representatipn to be

tod of 3




4. The respondents are directed that the applicant shall

not be dis-engaged until a period of!2 weeks expires after

|

the decision'qﬁ the representation in the event of rejection

of his representation is communicated ko the applicant. The

direction shall stand automatically vacated after that

period. Till such time the_represenéation if submitted in

1
time is disposed of the applicant shall be continued as a

.

' 1

casual labour. |
3

|

5. With the above observations theiOA is disposed of with

no costs.

=

{ R.RANGARAJAN

—

iMember ( Admn.
F
Dated :O5—O3—l9q7

Dictated in the Open‘Court DN

sd {

A ]
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Cony to:~

The Chairman, 7elscommunications,’

7. One copy to Sri. V.venkateswara nao, afvocate;

_Offlce, vijavawada,

2, one copy to Sri. N.RaDevarai, Sr..CGsC, CAT, Hyd.

"

9., One coyy‘to Depuﬁy &egistrar(A), CAT, Hyd.

10. One spare CoOny. ' .
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1. Tel@éom_commissiohJ
New Delhi, .

‘2. The Director G@neral, Telechmmunigations;'New‘Délhi

' ’ ' . . . .

3. The chief g-per2l Man2ger, Telecopmunic3tions, AWP.
circle, Ahids, Hydy .

4. The Dy. an@ral Mana er(Admn, ), O/O OGMT, T?lecommu—-
nicatinns, A.P.Circle, Abids, T—Ivﬁ

5¢ The General Manager, Telacom District, Central [Pelegranh
office, viiayawa“a, -

6. The Senior sSuperintendent, Telegraphfrrafflc, 0/0

General Manager, Telecom District, Central Telegraph

CNT, Hyde
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IH THI CEHTRAL ADMINISTRATIVE TRIBUN%L ;

VN,A.N05.384 to 401/58 in oA.Nos.234 to 248/56,250 to 252/§T

-

cetueen:

G}V*@NSJJQJLW“ i(}xAAJGTY | ﬂ: ’ j. prlicant

Dated: 16410+ 1998+

R T

1. . The Telecom rommicsion, Rep. -
b{ its Chalirman,
TAlocommunications, Neu Delhile

-2, The Director Censral,
Talgcommunicacions, few D

1]

sihiy

Pk

3. The Chief General Man=gel,
Tzlacammunications, 4eP.Circle,
Abids, Hyderabad. '

4. The Dy.Gensral fMancgsr (Admn.)
©/o COMT, Telecommunicatlons,
A.D.rircla, Bbids, Hydszrabods

5. . The Gzneral [Manager, :
Telzgom District, Cencral Telegraph
iffics, Vijayawada.™

5, The 5enior Supsriniendent, )
Tslegraph Traffic, 0/o Genasral ManagaT,
Telscom District, Central Telagraph .
Offics, Uijayawadas ' , . Respondents in

, all the M.is.

Counsel for the Applicent Nr.‘uénkatasuara Rao

Caunsel for the Rﬁspondaﬁts‘- 3 Mn:‘ﬁ:R:Devaraj,'Sr.GQSC -
in Ma,384 to 395/98 BEESE
. Mr. U.WYinod Kumar, fddl. CGSE

in Mi, 397 to 400/98
.Mr. V.Rajtswsra RaA0,
in MA,401/98 in DR.254/57
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THT HOM'RLT MR, 0.5, JAT PATAMTEMAR o MEMBIR (D

THC TRIBUNAL MADZ THY CPLLOTING DROTR:=

‘ The applicant has filsd

3 . _ s MA Por implemeniation| of the
Dlpactlon dte 9.3.,97 giver in th ' : . S

O v

2. In the B84, the rszspondenis WGRTE directud to cognsider

:?& r;pre;;ntatlon of the applicant for grant of temporary status.
e dirsction was glven on 5.3.97. It is not understood gs to why
the respondgnt’baue taken mors than 18 months to take decision on
+thz reprazsentation. The respondents shall comply witn the dirsctions

within three weaks from the dete of receipt of a copy of this crders:

3. Thus MA 1s disposzc of. No costs.

Lo RIS : ADépuiQ ?Egié%rﬁr

B - -



12

ST

LY L

The Nirsctor Gansral, TeLa:Dmmunicatians, Yew Uslhl.

18 DOrianinel coplics.

The Chairman, Talscom rommission, Telecommunlcastliiiss

La

Tha Chisf hGensral ManagsT, Telecommunications, A.P.Circla
ahids, Hyderabod. :

Ths, Dy .General Manegar (Admn.), 0/o CGMT, Telecommuniceti
f.R.Circls, Abids, Hyderabzd.

Tha neneral Manag-r, Telscom pistrict, rentral Telaorsoh
Cffice, Yijayawada,

ior Supsrintendent, felsgraph Trarfic, /o The

Manager, | =lecom District, Cenvrol Telegraph fffine,

“ne copy to Mr. YelVenkatsswors 3o, Advocata,” CiT., Hyda

(4]

{ns copy to Ji. N,R.Devarald, 3r.050C., © T., ivds
Snz copy to Mr, VeVinod Xumar, Ad-l oo L., COTe, Hyd.

One cooy to Mr. Y.Bajeswara Rad, Addl.nG C., CTaT., liyd.
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